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y 1./ 31.5.96. : Hon'ble shri K.D, Saha, Member (A) o "

Counsel for the applicant :.Shri J. Karn.

|
L
| - |
Heard learned counsel for the applicant; \
By this application‘the applicant prays for quashin{m,
the order contained at Annexure A/lfdated 13.5.96,by
which the applicant's appointment to the post of EDBE
prahaladpur has been'cancalled. The applicant was

1n1t1ally appointed .as EDBPM , Prqhaladpur by oruer

at Annexure A/3 dated 6 11 95, It is submltted that no

show cause was issued to the applicant before issue of
the impugned order. As interim relief the prayer is to
F-, o - d; stay the operation of the impugned order contained in

'Annexure a/1.

- o | 2, _ This is a Division Bench matter, No. D. B.

v ‘, _ : . is at present available. Against, this background, the
applicant‘s counsel submits that the application be

X admitted and interim order passed staylng the operation

of Annexure a/1. The learned counsel further submits

that he is still holding the post of EDBPM, Prahalddpur.

3. Considering the submissions, the application

is admitted. Iseue notices to. the respondenté to file
their W/S within four weeks. Rejoinder, if any, may be

filed within one week thereafter., In the mean time,

. n Dot
status quo as ebseimed shall be maintained for a period

_ >~ .
of 14 days, by which time the respondents shall file .

show cause as to why the interim order shall-not'be
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made absolute. The matter may be placed before the

vacation Bench at the earliest with regard to continuance

\ .

of the-inte;im“onder 14 days,
' - . T : ¢
\
‘ —(kD.8ata)
- Member (A)
B 2/1.7.1996 Hon'ble Mr, K.D.Saha, Member (&) '_ '

Shri J K.Karn for the applicant. Shri J.N, |
Paﬁaey,{ar. Standing CounSel'appearing for the reSpondents.“
préys'fOr,two' weeks time to file written statement;'Shri
A.B.Nathdr, ledarned cbunsel appering for the private T
‘respondents Submité £hat'ﬁe iS'filihg reply on behd £ of
the private.réspondenfs'foday. List'this case on 17,7.1996

..fct.hearing. Interim order as passed edrlier shall continue |

|
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till then «} A,X’-g_—:?
( K.D.saha )
Member (&) ‘ :
L ' , T
3/17.7.96

. Counsel for the applicant ..Mr,.J.K;Karﬁ ‘

.. Counsel fo: the ;eSpondents.Mr.J.N.Pahdey,
v N Sr.Standding
-~ _ Counsel

The:case came up for cdntihuance;
of the stay order granted earlier. Shri Karnw

was not able go Satisfy me that the applicant
has actually joined as Extra Departmental

S | - | B /.
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Branch Postmaster and has been working as such

There is no charge report indicating that the charge

of the Branch Office was duly taken over by him and |

the fact of‘taking over the charge was circulated to

other concerned Post Offices. He was appointed
vide Annexure-3 dated 6.11.95 and he was directed

to appeér before the Medical 'Officer I/c for his

M,mediéal examination vide letter dated~8,ll.9§. It

indicates that the applicant kax has not taken over
the charge of EDBPM on 6.11.95 and as per his own
statement in AnnexufensF he was médically examined on

o - , D .
9.11.95 and . on 10.11.95  evening he g%s-taken over

the charge of the Post Office. This was again kept

in abeyance in the morning of 11.11.95. Thus, the

applicant has never worked as Branch Postmaster even

for a single day and the taking over charge is a fixkkmMEX

| on the basis of the appointment letter dated 6.11.95.
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fictitious statement and not supported by any documentary'

‘evidence. The question of status-quo in working as
_EDB:PM therefore, does not arise. The stay order
‘._péséed ea_rli"er‘ is not reziewed’. The fespondents are

at liberty to take whatever action they will think

&.

‘\l&l}xsér

' Member (A)




4/26.7.96 HKem Shri M.L,Paswan, Registrar

. The learned counsel for the

. is absent. Réspondent No.5 has fiie
Affidavit on his behalf and the r
... respondents have not filed W.s. oﬁ
‘behalf. List on 4.9.96 for:filing W

behalf  of the respondents 1 to 4.
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appliéant
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7./ 25.10:96.

émb/

(k2

11,1996

sri, S, P.'Sinha;-Dy. Registrar I/C,

e se

Respondents are unrepresented. W/s has not been filed on
behalf of‘officialirespondents. W/s has been filed on
behalf of private respondent no.,5. List it on 22,.10,96 for

filing the W/$pj}LuLﬁdFQﬁr»{k—d%A%{Esiﬁﬂi

Dy.'Regisq
l

W/S has been filed on behalf of respondent No.

el

only. No W/s hds been filed on behalf of the respg

No, 1 to 4, List it on 20 11.96. for filing W/S o

of respéndents No. 1 to 4. | : e

4

(M.L, Pasuwan)

i

Dy. Registrar,

On the request mide by Mr.M.P.Dixit, proxy-
counsel for Mr.J.K.Karn, learned counsel for

the applicant, the case is adjourned to 6,12.1996 4

"

( V.N.Mehrotra )
Vice~Chairmén

for hearing,

( K.D.Saha

y
Member erf‘”—f———_—_f_

. The learned counsel. for the applicant is presert, The

,,\(
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List for hearing on 09.09.19¢
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9/6.12 .96 ist on19.2.97 for heariug. i
: ( ‘D. Purk yastha ). ( Kpnégaﬁgfs
SKS Mefber (J) ~ TMember (A)
10,/ 19.2.97. List it on 30.4:97 for hearifig.
"/ c8s/ (V.N. Mehrotra) -,
' Yice- cairman
11./ 30.4.97. - List it on 22, .7.57 for hearing. {:
tb//‘ '\\ﬁ§ﬁ>‘“
A44%%ces/ (K. Muthu Kumar) (V{N.. Mehrotra)
%aid}ﬁAhNb Member (A) Vice-chairman

, N
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.N.Méhrotra)
/iee-Chairman

List it on 12.11.97 for hearing\
o Y
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(R.K. "BpigBja)
Memb&r (A)

Lit

(V.N. Mehrof

N. Mehrotra)

ce-chairman

for hearing on 1641,98.

T a)

Vice~Chairman
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16/ 24.3.98.

15/16.1.98

0A_292/96

List itvfor hearing on 24.

i?FS.
W
( V.N.Mehrotra )

SKS Vice-Chairman

Shri J.K. Karn, the counsel for the applicant.

Shri J.N. Pandey, Sr. Standing Counsel for the
respondents states that W/S could-not be filed on behalf of - .

the official respondents. He prays that four ueaksvas a

~-last chance be allowed for ‘the same. The'ofTiciél'raspondents

are allowad four weeks and no¢’ more time for filing w/sS.
Rejoinder may be filed within two weeks thereaftess List it
on- 28.5.98 for heariqg. :
/clBs/ (L.R.K. Prasad) _ff,f,ﬂ——————i:>
: . Member (A) Vica-chairman_
Lo het b
77284598 Adjourned for hearing  to 28.8.98. -
DL o0 bedal e < ;.
“¥/'Lﬂkuhxz- ( LIR K. Prass = \hwd .
(AR TS i aSad ) B (‘V ’N l\hh . :Il \
] & . SKS 9 o N, rotr’a ‘I
fusd T =n
JoPno |
157298 |
| 18/28.8.1v98 List for hearing on 26,11,1998.
‘ ' W
gifvvﬂﬂ&bf S Wi |
' ( L.R, K Prasaa ) ( V.N.Mehrotra )
MBS, | Member (A) Vice-Chairman
4
. 139/26.,11.98 List on 08,01,1998 for hearing.
fﬁiﬁ'a% i Aytﬂh pr/géﬁz
c %}ﬁgeii , (Lakshman Jha) (LeR.K.Prasad) ::
: SKJ Member(J)

Membe r(A)
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20./ 8.1.99. . “list it on 15.4,99 for hearing.

“ ‘
’ 3
L /cBS/  (LAKSHMAN 3HA) = \ (L.R.K. PRASAD)
j ‘ .. MEMBER (2) 4 " MEMBER (A)
o 3 " .
i{ 21/15,04,99 shri J.K.Karn, counsel for the applicant,
: { List it on 30,06.1999 for hearing. - -
| B e e
‘. - > -(S.Narayan)
_, SKI - Membe r(A) o . Vice-Chaiman
P
t.
A 22/30 06.99 For want of time, bearlng is ad jounred to ‘
| i 05.08.1999, - | -
R ¢¢—<43§€i/,,/’f”’—’*——w c%%:j:/7 et
o (L. e KaFrasad) ' (3.Naxdyan) o .
) S Member (A) vice-Chairman -7 e
. ,7743./ 5.8.99.
|I > I3 ' *
i For uant offy time, list it om 16.9.99 for hearing.
| : -
| . .
I ‘ ME MBER (A) VICE-CHAIRMAN
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24./ 16.9.59.
For want of time, list it on 21.10.99 for hearing.|
fees/ V(L. HMINGEIANA) (5. NARAY AN
MEM BER ( A) VICE=CHAIRMAN
1 25./°21.10.99
For yant of time, list it on 7.12:99 for hearing.
| \wﬂ\ A
<1 - /cBsy (L. HMINGLIANA) . _ (s. NAREYAK) |
) MEMBER (A) s , VICE=CHATRMAN
26,/ 7212499,
For uant of tlma, hearlng is ad;ourned to e
"1B.1.2000. | N
/cBs/ (LY HMINGLIANA) - (S NARAY AN) ‘
MEMBER (A) VICE-C HATRMAN .
19/'18.1 2000 $hri J.K.karn, counsel for the applicam:.
List it for hearing on 28.2,2000,
/ W@%
( Lakshfan Jha ) ro( L.R,K.irﬁSad )
MES, Member (J) Menber (A)
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ﬁﬁ Shri J.XK.Karn..counsel for the applicant.

List it on 10.4.2000f§f0r heafing,»

| o Co
: ’ ' ‘ «RE K.Prasad)
/' (Legha) (LR A
Member (J ) Member (a) T
21/10.4,2000 Shri J.X. Xarn, counsel for the applicant. L
Shri S«K. Tiwary on behalf of Shri S.N. Tiwary,
counsel for private respondents,
Ngne for the official respendents,
{'(List it for hearing on 39.5.2900.1//
” - (L 1ngliana) (Lakshman Jha)
SRK/ Member(A) -~ Member(J)
. K3
22/30.5.2000 None for the parties,
r.List it for hearing on 24,7.2000 .
ql}"
AKT ' (L .HMINGLIANA) \ (LuJHA)
o MEMBER(A) ' ' MEMBER(J)
2./ 24.7.2600, \
Fop want of Uime, hearing, is adjourned to 24.8,2000.
=gy - M
/sy (Lo leKn E2ASHu) (S NALYAN)
Voai By (b} ' V ICS=CSHY 121N /
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24/24.08.2000 -3 Shri J.K.Karn, counsel for the ‘applica_r'mt.
Shri G.K.agamwal, asC for the zeépondents.

, | 1d, counsel for the applicant submits that
the reliefy sought for has been made available to the app-
licant and, accordingly, he wanted to withdraw this case,
| In the light of the submission made, this
OA is dismissed as withdrawn, '

sk f(ua.xlfp?fﬁ/ A) . (S.Narayan)/V.c.




